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[ hri Gecrge Fern'lndes] 

the attention of th House to one 
morc instance ofth way the National 
S curity Act i u d to hara sand 
brow-beat trade union workers. 

Mr S. C. Datta, driver and Mr. 
Newt n Eliza, shun-ter ar<' active trade 
union workers among the 1 co running 
taff at Ajni near Nagpur. Appa-

r ntly, order. for their detention 
under the National Security Act were 
is uedonJanuarY28, Ig81 along with 
similar detention orders for thcr 
workers. This was at the time of 
the loco running staffstril<e, How-
ver, for r a~ons best known to the 

police, they were not arrested. 

The strike of the loco running 
staff was called off towards the end 
of February Ig81. Both Mr. Datta 
and Mr. Eliza were aJIowed to re-
ume duty on 6th and 7th of June 
Ig81 respectively. They wer ' kept 
attached to the office, 'and not posted 
on running duty. 

Now, tw and a h'llf m nth'3 aft r 
th y resumed duty, Mr. Datta has 
been detained on 26th August and 
Mr. Eliza on 28th Augu t, under the 
National Security Act. 

The action of who soever it is that 
'Ordered their arrest is patently mala 
jide and n eds to be condemned in 
the strongest possible language. 

I urge that the Home Minister 
take st ps to order the immediate 
relea e of the, e two railwaymen. 

(iv) NEED FOR DEVELOPMENT OF 
. IRRIGATION SYSTEM IN CHHATIS-

GARH AREA OF MADHYA PAADESH. 
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(v) NEED FOR PAYMENT OF PENSION . 
TO EX-SERVICEMEN AND FREE· 
DOM FI GHTERS BY MONEY' 
ORDERS. 
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q:r ~~(f:r~T ~rTffii'lff Cf)"l' cfW/i~}f<H~ SHRIN.E.HORO (Khunti): 
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{vi) Need for r umption of 
mining operations in aU the 
coal Mines in Hazaribagh. 

opening of these closed coalmil1es 
in order to earn their daily bread. 

The management of the Central 
Coalfield Ltd. have so {i r refused to 
open the mines for reac;ons not known. 
These would have led to illegal mining 
which goes on unabated resulting in 
the loss of the national exchequer. 

The demand of the people for 
opening the do ed mines is but 
genuine since they want an honoura-
ble employment anddo not wan to 
join he gang of illegal miners. 

In this connection, the demand 0 
start the Balrampur C')lliery in Vill O'e 
Urimari by open· cast mining is 
pending with the Ministry of Energy. 
People want open·casc mininO' and 
not mechanisation mining since that 
would debar them for getting gainful 
employment. It is at this place, 
on this question that firing took pI ce 
last February where a dozen of 
persons were killed. 

I draw the attention oftheG vern-
men t of India to take necessary ste ps 
to open all cl ed mines including 
Balrampur (Urionari) Colliery and 
give employmentto the local people. 

(vii) ALLEGED ATROCITIES BY 
POLICE IN UTTAR PRADESH 
BIHAR AND MADHYA PRA-
DESH ON PERSONS BELONG" 
ING TO BACKWARD OLASSES 
MINORITIES ETC. 
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